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recently reviewed by the TexatiOli 
Enquiry Commission. While the Com-
mission agreed that a percentage basis 
should be adopted for the levy, they 
were not in favour of a specific rate, m., 
20% on an all-India basis. They were 
of op inion that. in orderto enable a certain 
degree of differentiation the percentage 
may be graded on a very broad basis. 

Emp10ymeat for Displaced Penona 

S'4. Shri Biren Dutt : Will the 
Minister of RehabWtadon be-pleased 
to state : 

(a) Whether the schemes for open-
ing bidi factories to provide employ-
ment to the old displaced persons of 
Tripura are being implemented; 

(b) if so, how many such factories 
have been started; and 

(e) the number of displaced per-
ons who have been given employment 
under the ~i scheme ? 

The MiDister of RehabWtadon 
(Shrl Mehr Chand Khanna) ,(al to 
.(c). Yes, 41 bidi making units bave been 
sanctioned and are in different stages of 
implementation. These schemes are ex-
pected to provide employment to 61S 
displaced persons when fully imple-
mented. 

Labour Inspectora 

895. Shri Chattopadhya.,. : Will the 
Minister of Laltoar be pleased to 
state: 

(a) the reasons for the delay in filling 
up the vacancies of Labour inspec-
ton at Kothagudium and Secunderabad; 
and 

(b) who is looking after their work 

The MiDister of Laltour (Shrl 
Kh:andubhai De.al). (a) The delay in 
fiUmg up the vacancies is due mainly to 
the time taken for coml'leting the for-
malities, namely verification of antece-
dentB . a  d charact<r, medical examination 
ctc, 10 respect of candidates recommended 
by the Unioo Public Service Commission. 

(b) One of the candidates rocommended 
by the ommi~sion has since been posted 
to KothagudlU1D. The Conciliation 

af0flicer (Central), Secunderabad, is looking 
ter the work relating to the ollice of 
Labour Inspector at Secunderabad. 

Cardamom 

&,6. Shri Ve1ayudhan : Will the 
Minister of Commerce and Conaumer 
Industries be pleased to state : 

(a) whether cardamom is now bought 
under a pool auction just like tea in 
the Cochin market; and 

(b) If so, who has been given the 
right to auction the goods ? 

The Minister of Heny Industries 
and Commerce and Consumer Indus-
trte. (Shri Morarli Desai) : (a) 
and (b). Government have issued DO 
inltructions for the holding of such auction. 
The trade have presumably arrived at 
some arrangement privately with Messrs 
Carritt Moran & Co. Ltd. who are reported 
to be conducting these auctions since 
17th October, 1956. ExportB of cardamom 
cO;lltinues to be free from export restri-
ctions. 

Hou" for Low-Income Groups 

197. Shrl Gidwani : Will the Minis-
ter of Works, Houaina and Suppq 
be pleased to state: 

(a) whether Government have receiyed 
schemes from the State Governments 
for the allotment of money for housing 
for low-income groups in their State. 
under the Second Five Yeu Plan; 
and 

(b) if so, how much money has been 
allotted to them for the pur-
pose ? 

The MiDister 01 Works, Houalnl _4 
Supply (Suder Swaran Sin"h): 
(a) No. specific Schemes in regard  to 
low-income groups housing are received 
from State Governments; they merely 
indicate their requirements of fund. 
and allocations are made by the Centre 
Requirements of funds for the ow~ 
Income Group Housing Scheme for the 
Second Five Year FJan have already 
been ·intimated by most of the State Gov-
ernments. 

(b) A statement is laid on the Table 
of the House r S •• Appendix IV, annexure 
No. 66J. 

In41an Embassy in U.S.A. 

a,s. Shri D. C. Sharma : Will the 
Prime MiDister be pleased to state: 

(a) the ezpenditure incurred Oil 

the Indian Ambassador's Ollice, 
Washington in 1955-56; 

(b) whether there has been any in-
crease in the expenditure of that year 
:d comp.>red to the previous year. 

(e) if so. the reasons therefor ? 




